Circular No. 42/ 2010-Customs

F.N0.528/49/2010-STO (TU)
Government of India
Ministry of Finance
Department of Revenue
Central Board of Excise & Customs

229A, North Block,
New Delhi-110001

29" November, 2010.
To
All Chief Commissioners of Customs / Customs (Prev.).
All Chief Commissioners of Customs & Central Excise.
All Commissioners of Customs / Customs (Prev.).
All Commissioners of Customs & Central Excise.
All Director Generals under CBEC.

Subject: Classification of PXI Controllers, Input/Output Modules, Signal Converters
and Chassis and its parts-regarding.

Sir / Madam,

It has been brought to the notice of the Board that there are divergent practices
regarding classification of PXI Controllers, Input/Output Modules, Signal Converters and
Chassis and its parts. Essentially, PXI Controllers are designed for measurement and
automation applications, which require high performance and a rugged industrial
form. Further, Input/Output Modules are tailored to a specific function as a part of a
regulating and controlling apparatus like a sensor, thermostat etc. Therefore, one has to look
at the PXI machine holistically for the purpose of classification but some field formations are
classifying these under CTH 8471 as Automatic Data Processing machines while others are
doing so under CTH 9032 as automatic or controlling instruments and apparatus.

2. In this regard, your attention is invited to Hon'ble Supreme Court order in CA
N0.5394/2010 (D No0.4818/2010), reported in ELT vide 2010 (256) ELT 173 (SC). As per the
said Hon'ble Supreme Court order, PXI Controller constitutes a complete system performing
work of measurement-programmable Automation Controllers (PACs) by themselves are not
measuring, regulating or controlling instrument but perform specific function as parts of
sensors and are classifiable under CTH 9032 89 10. Chassis of PXI provides connectivity
and housing for embedded controllers and data acquisition modules allowing them to
communicate with each other. Input/Output Module is tailored to a specific function and each
of them is a part of regulating and controlling apparatus like sensor, thermostat etc. and



their primary function is part of measuring and control system and are classifiable under
CTH 9032 90 00. Accordingly, the Hon'ble Supreme Court set aside the impugned order of
CESTAT and allowed the Appeal filed by the department.

3. Based on the above referred Hon'ble Supreme Court order, Industrial Process
Controllers (PXI) is a measuring and control system classifiable under Tariff Item 9032
89 10 of Customs Tariff Act, 1975 while Input/Output Modules, Signal Converters and
Chassis are parts of such system and are classifiable under Tariff Item 9032 90 00 of the
said Act. Accordingly, Board desires that all Chief Commissioners may ensure uniform
practice of assessment of PXI Controllers, Input/Output Modules, Signal Converters and
Chassis.

4. All pending assessments, if any, may be finalized accordingly.

5. Difficulty faced, if any, may be brought to notice of the Board.

Yours faithfully,

(G. S. Sinha)
OSD (Tariff Unit)



